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1. This review petition is filed seeking review of the judgment dated 19.12.2023
in W.P (C) No.40963 of 2023 essentially on the ground that the writ petition was
disposed of without issuing notice to the 8th respondent who is the review
petitioner. But a perusal of the judgment would reveal that this Court has
directed the 3rd respondent to take a final decision in the matter after taking into
consideration the contentions in Ext.P20 filed along with the writ petition and
after giving a personal hearing to the writ petitioners and the 8th respondent.
This Court has also issued a direction that construction of the house could be
undertaken by the writ petitioners, but the same will be at their risk. The
apprehension raised by the review petitioner is that in the guise of construction
of residential house, the irrigation water chal is being filled up.

2. The learned counsel for the respondent Panchayat would submit that they
have conducted an inspection and found that there is no obstruction to the
irrigation water chal and the learned counsel for the writ petitioners would
submit that they have no intention to encroach upon the irrigation water chal or

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ramakrishnan-k-appellant-hash-… Page 1 of 2



to cause any obstruction to the free flow of water.

Recording the abovesaid submission of the learned counsel for the writ
petitioners the review petition is closed. It is made clear that the review
petitioner will be free to produce all documents in support of his contentions at
the time of hearing which is directed to be conducted by the 3rd respondent and
the same shall duly be considered by the said respondent while taking a decision
as directed in the judgment dated 19.12.2023.
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